IN THE CariTHAL AMIHISTRATIVE TAI BUMAL, JALPUR BENCH, JALPUR,

0A 930/92 : Date of ordar 23,1,99
Laxmi Naraln ‘ : Applicant

V/s
Union of India % Others : Responderts

Applicant in person

Counsel for the respondants

Mr, M. Rafig
Hon'ble Mr, Gopal Krishna, Member (Judicial)
Hon'ble Mr, M,K, Verma, Member (Administrative)

PAR HII'3LE Ma, GOPAL HALSHIIA, MiM3ER (JURICIAL)

Applicant Laxmi MNarain in this application u/:z 19 of the
r
€ Administrative Tribunals Act, 1935, has challenged his reversion
"from the post of Train Examin2r, scale b, 14002300 at Bandikui

to that of Fitter Grade I scale s, 1220-.2040,

2, W hava hegprl the learn2d counsszl for the partizs &nd have

perused the rsacords carefully,

3. The applicant was promoted a3 a Train Examiner w,2.f, 31,7.90
by crder dated 31,7,90 (Annexures A.2) on &l hoc Lasis, His contention
is that juniors to him are working aé Train £<aminers and he was ‘
wrongfully reverted for unsatizfactory work withont following the
procedure prescribed in the Railway Servants.(Diséipline & App=al)
Rules, 1963, The impunyged order aft Annexui® Aw? has alsc haeen
%hallenged on the ground of mala fides and As being contrary to the
principles of natural justice in 30 far &s no opporiunity of being
heard was affordsd to him befors passing the crder, Gn the other hard ,
the respondents have contended that the aprplicant was working s a
Train Examiner in the pay scale of [s, 1400=2300(RP) absolutely on

ad hoc basis and in the order of promotion dated 31,7,90, it was

stipuated that his promotion is Fpurtly on @3 hoc basis and it shall

ot

‘ ‘ anO‘t 2] 1 & a Solactaed r~nars s PP T o - .
C’[cb\/),@.ﬂ mean that he & salaected rearson for that [223% be It was also SthL{l atec

ve 2/
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therein that on availaeility of salected candidatss or directly

recruited candidates, ths applicent was lisble to bz paverted,
It i3 stated by the respondents thatﬂgﬁflm.é.?z there had occurrzd
a.coach failurs: on account of breaksje of 2dualising Bzam in Train
Mo, 13 Up at Ehan Bhakhri Reilway Statizn on Jaipur Bandikui
Section, the antire gesponsibility was on the applicant, Therefore,
vide impungad order dated 13,7,92, tha applicant was reverted from
the post of Train Examiner in th2 pay scals of o, 1IN=2300 to that
of Fitter Grade I in the pay scale of ., 1320-2040(RP) end he was
revertsd on tha orders of Divisional Mechanical Engineer and not

of the Chief Wagon Supervisor a5 statnsd by the applicant himself,

/ _ . e
-7t is the Divizional Mechanical Bngine2r, who is the compstent

authprity for promotion, reverzion and transfer of C Grgde esmplovees
in the pay 3cale of s, Zuao-u 00, This fact i3 unchallenged, Lhe
leamead counszl for the: applicant has not produced any séniorify

list to show that any porson junior to the applicant has been retained
ié?éromoted to the post of Trein Examin2r by-pessing the appiica)t.
Since the post of Train Examiner falls in safety category involving
saféty of a large number of passengers travelling in the trein and
thers wes a coach failure om account of breakage of Equalising Bzam

n Train No, 13 Up &t Khan Bhakhri Railway Staﬁion.on Jaipur Bandikui
Section, the applicant was rightly reverted to the post of Fitter
Qradﬂ I in the interest of Administration, Keeping in vizw thess fTacts,

Lhat there was

we do not flndL@ny necessity of giving any opportunity of hearing to

the applicant before reverting him to a lowsr post,

4, In view of the position stated above, we find this application

to be devoid of merits and the same is dizmissed with no order as to

cogts,
Clovie
(NK. ENM (GOPAL KRIS HNA)
MEMBER(A)

MEMBER( J)
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